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MAJORITY JUDGMENT : UNDER SECTION 123 OF TH ELECTRICITY ACT, 2003 
 
 

The Bench Comprising of Hon’ble Mr. A.A. Khan, Technical Member and 

Hon’ble Mrs. Justice Manju Goel, Judicial Member, after having heard the Appeal No. 

74 of 2007 pronounced two differing judgments on 08.05.2008.  The points of divergence 



in the aforesaid judgment as culled out by the Bench was referred to the Hon’ble 

Chairperson as per Section 123 of the Electricity Act, 2003 on 09.05.2008 who in turn 

referred it to Hon’ble Mr. H.L. Bajaj, Technical Member, for hearing on the points of 

divergence.  

 

2. The findings of Hon’ble Mr. H.L. Bajaj was directed to be posted before us on 

30.07.2009.  Going through the aforesaid findings we observe that out of four points of 

divergence he has reached conclusion only on two points.  The remaining two points of 

divergence namely applicability of Principle of Estoppels and Principle of Conduct of 

Parties deciding the future operations have been left out for not being found necessary.   

 

3. We have observed that on the substantive point of divergence whether the billing 

pattern practiced prior to November, 2005 was to be followed or not, Hon’ble Mr. H.L. 

Bajaj  endorses the judgment of Hon’ble Mrs. Justice Manju Goel.  The judgment 

delivered by the Hon’ble Justice Mrs. Manj Goel to that extent is a majority judgment 

although the points of divergence viz. applicability of Principles of Estoppels and 

Conduct of Parties deciding the future operations have not been answered.  The Appeal 

stands dismissed.  
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